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SUPREME COURT OF I NDI A
RECORD OF PROCEEDI NGS

Petition(s) for Special Leave to Appeal (Cvil)......... /2002

(CC 6500- 6501/ 2002)

(From the judgenent and order dated 28/09/2000 in LPA 1289/2000
and 1310/ 2000 of The HI GH COURT OF PUNJAB & HARYANA AT CHANDI GARH)

UNION OF | NDI A Petitioner (s)

VERSUS

BANWARI & ORS. Respondent (s)
(Wth Appln(s). for c/delay in filing SLPs)
Date : 23/08/2002 This Petition was called on for hearing today.

CORAM :
HON BLE MR JUSTI CE SYED SHAH MOHAMVED QUADRI
HON BLE MR JUSTICE S.N. VARI AVA

For Petitioner (s) M. Altaf Ahnad, ASG
Ms. | ndra Sawhney, adv.
Ms. Sushma Suri, Adv.

For Respondent (s)

UPON hearing counsel the Court nade the foll ow ng
ORDER

...... L.....I..T.......T.......T.......T.......T............T....J
Issue notice on the applications for condonation of
del ay as also on the special |eave petitions.

The notice shall also state that the matter my be
di sposed of at the S.L.P. stage itself.

The learned Additional Solicitor General, appearing
for the Union of India, requested to give us a chart
indicating what would be the total anount of enhancenent
involved in the event the order of the Hi gh Court is given
effect to.
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There would be an interimstay of fifty percent of the
enhanced anobunt between the Reference Court valuation and the
Hi gh Court val uati on.

Tag with S.L.P. (C Nos......... / 2002 (CC10799- 10800
of 2002).

(T.1. Rajput) (Kanwal Si ngh)
Court Master Court Master



